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Date of Order; 19-9-95"

V «J. Sundara Rao,

- '.‘- L Applicant

and

1. The Sub Divisional Officer, r
- Telecommunications, Tadepalligudem(W.G.),

2. The Telecom Divisional Engineer.

. Eluru(West Godavari). '
"3, The Telecom Bistrict Manacer. W.G.Dist.
&, Tne CR1€f Genefal Manager, . =, ‘

Triveni Buildings, Abids, }@derabad.

5. The Union of India, rep. by its
- Secretary, Dept.of Telecomunlcations,
New ]blhio

Respondents.
©or the applicant  :- Mr.  Y,Vijaykumar. Advocate.

For the kespondents: . Mr. V,Bhimanna,
' - 3350 /add.CasC

CORAM: _ ' ‘

- THE HON'BLE MR.JUSTICE V.NEELADRI RAQ ¢ VICE-CHAIRMAN

,THE HON'BLE MR,RLRANGARAJAN : MEMBDR(ADMN)



o
&

0.A.N0.795/95. Date: [# -9-1995,

/

Heard Sri Y.Vijaya Kumar, learned counsel for

JUDGMENT

the applicant ard Sri V.Bheemanna, learned Standing

Ceunsel for the respondents,

2. The applicant pleads that he was imitially

- engaged as Casual Mazdoor under the control of respom-

dents with effect from 12.8,1974., He had weorked for
612 days till he was disengaged on 31.10,1980 asper fhe
details furnished in page-7 of the material papers
filed along with the O,A. The applicant was further
engaged as casual nazdoor with effect from 1.4.1991

to 1.12,19%1 for 263 days and agéim from 1.3,1992 to

1,10.1992 for 236 days. Thereafter his services

ware termimated and later he was not reengaged,

3. 'This OA has been filed préyimg'for a declaration
that the applicant is entitled for regm§égemént as
Casual Mazdoor ander the%gégggﬁa of the respondents

irn terms of various imstéuetioms issued by the.Director
General, Telecommunication and zlso as per the Lf.No.

TA/iC/1~2/111 dt. 21.10.1991 apd Lr.No.TA/RE/20-2/Rlgs./

~Corr dt, 22.2.1993 issued by R-4 by holding that the

action of the respondents in not erngaging him as illegsl,
arbitrary, discrimiratory and violative of Articles 14 & 16

of the Constitution of India.

4, As per the details' given by the applicant he was
not engaged after 1.10.1992, Hence, the gquestior of con~
doring the break doss not arise, As such, he is not
eligible to c¢laim seniority on the basis of his earlier

service in different spells.
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5. In view of what is stated by the applicant,

it has to be presumed that he had gained some experiencd
in the work im the Telecom Department. .So, it is im the
inter=st of the department, if he is angaged in ?referenca
to a fresher whenever work is available. So, the orly

relief that can be granted is to direct the R«1 to

-
reepgage the appllcant as Casual Ma7d00r\3§5354325i£z£gg
M—-*’F:-——t, s
fdrnlshed hy the A‘};zqglg.a'ztam: in thig 0.A. 1in

prefersnce to freshers Whenever there is work, If the
applicant is going to be engagsd im pursuance of this | &
order, none shall be retrenched who are élready in

service,

6. The 0A is orderad accordingly at the admissioan

stage itself. No costswf

(R.Rangarajan) ' (V.Neeladri Rao)
Member (Admn.) Vice Chairman

‘ % . ’ .
Dated Iﬁ Sen,, 1965, b A%;;
| | /‘[}“” AT

Deputy Registrar(J)cc.

Grh.

The Sub Divisional Officer, TeleCOmmunlcatlons
Tadepalligudem(W.G.Dist)

The Telecom Divisional Engineer,

" Engineer(W.G.,Dist)

The Telecem District Manager, W.G.Dist,

The Chief General Manager,
Triveni Buildings, Abids, Hyderabad.

The Secretary, Union of India,
Dept.of Telecommunications, New Delhi.

One copy te Mr.Y,.Vijaykumar, Advocate, CAT .Hyd.
One copy to Mr.V.Bhimanna, Addl .CGSC.CAT .Hyd,
One copy to Library, CAT.Hyd.

One spare copy.
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TYPEDL BY . CHECKELD BY

COMPAREL BY APPROVED BY

AY

IN THE CENTRAL ADMINISTRAYIVE TRIBUNAL
.HYDERABAD BENCH AT HYDERABAD. .

.

THE HON'BLE MR.JUSTICE ¥ RCELADRI R0
VICE~CHAIRMAN \

and /

THE HOW'BLE MK.R.RANGARAJAN : M(ALMN)

?

DATED: ~ \f{- A ~1995.

ORDER/JUDGMENT .

. | | »
0.4.No. ’\( Qaas

MoAfBRedfCodiNO.
' ' in

¢

BN M. )

e PPV

Admitted and Interim Directions

Issued

Allow,é

"D:;_LSpOsed" of with direétiors .

[

Dismjssed.

s ssed as withdrawn -
Disfrissed for default
Orgered/Re jected.’ |

NO order as to costse.

{

Y





